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Caltural Agreement with
Czechoslovakia

2199. Shri R, 5. Pandey: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that an
ugreement has been signed between
India and Czechoslovakia regarding

the exchange of scientists and artists;
and

(b) it so, the main
thereof?

The Minister of Culturaj Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) Yes, Sir. It was
signed in 1959,

(b) A copy of the agreement is
attached. [Placed in Library. See No.
LT-4861/65].
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Domiciliary  Restrlctions

2200, Bhrimatl Ramdulari Sinha:
Will the Minister of Home Affairs be
pleased to state the main recommen-
dationg of the study team on domi-
ciliary restrictions in the matter of ad-
mission to the technica] and profes-
sional institutions?

The Deputy Minister in the Minis.
of Home Affairs (Shri L. N.
Mishra): The Study Team in its Re-
port has r ded that domici
liary restrictions in the matter of ad-
mission of students from outside the
State/Region/District to all types of
educational and training in:titutions
should be abolished throughout the
country, but the following arrange-
ments might be permitted during the
transitional period where this is felt
to be necessary:

Admigsion to engineering degree
courses should be made on
the criterion of merit (except
in go far as any reservations
have been provided under the
Constitution). In the initial
stages, le. for a period of
five years or =0, thie number
of seats that may be rm_ade
av

from outside may be limited
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to 25 per cent of the total
number of available seats. In
the regiona] engineering col-
leges, 50 per cent of -eats are
at present made available to
candidates coming from out-
side the State in which the
college is situated.

These principles should apply also
to admissions to degree
courses in medicine, Tritially,
however, for a period of 3
years or so, the number of
seats to be made avsiable to
outside candilates may be
limited 1o 15 per cent only.
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Endrin Project
2202, Shri Manabendra Shah: Will

the Minizter of Petrolenm nnd Chemi-
cals be pleased to state:

(a) whether Endrin Project of Shell
International is being approved by
Governmen!; and

(b) if so, the quantum of foreign
exchange involved?

The Minisier of State in the Minis-
try of Petroleum and Chem:cn:s (Shri
Alagesan): (a) and (b). The applica-
tion of M/s Shell Intlernational
Chemical Corporation Ltd., London
and Velsicol Iniernational Corpora-
tion, CA, Nassau, Bahamas for the
manufacture of Endrin in India is still
under  consideration of the Govern-
ment of India,
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Rehabilitation of Goans

2204. Shri Shinkre: Will the Minis-
ter of Home Affairs be pleased to
state whether it is a fact that Gove-
ernment have taken a decision to the
effect that no suitable jobs are to be
provided to Goans peturning  home
after giving up their jobs in the Portu-
guese African Coloniis?

The Minister of State in the Minly-
try of Home Affairs (Shri  Hathi):
No such decision has been taken by
the Government.

Code for Junior Officers for aitending
Diplomatic Receptlons

2205. Shri J. B. 5. Bist: Will the
Minister of Home Affairs be pleased
state:

(a) whether Government have
issued any directive requiring the
junior officers to seek prior permis-
gion before attending diplomatic re-
ceptions; and

(b) if so, the category of officers
to whom these restrictions apply?

The Deputy Minister in the Minls-
try of Home Affalrs (Shri L. N.
Mishra): (a) and (b). Government
have felt it necessary to regulate the





